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O.A. No. 340 of 1989  

The applicant herein was put off duty from, the post 

of EDBPM by Memo 'No. F9_3/88-89 dated 3.11.1988 of the 

Superintendent of 'post offices, Nalgonda Division. His 

complaint is that though morethan 4.  months have elapsed, 

no chargçs were framed, and an inquiry officer was 

7.  
appointed only on 30.3.1989. AaAr applicant was put 

off duty in November,1988, aasla.n inquiry officer was 
A 

appointed only , 
 recently1  and hence he seeks a direction 

that the order putting him off duty be declared as 

arbitrary and, illegal, and that he may be put back to 

duty with fullback wages, from 3.11.1988. 

' The learned counsel for the applicant states that 

the applicant has been working for more than 20 years and 

there has been no charges issued against him during this 

entire period, and he ksxwøzk±Rxa has worked to the 

satisfaction of the superior officers. The allegations 

made in the present charge memo are only technical in 

nature, and does not amount to any misappropriation. He 

also relies on a decision rendered by the Calcutta Bench 

of this Tribunal reported in 1988(1) SLR page 249. 

The learned counsel for the respondents stateTh 

that the deia' in framing charges and issue the chargeshet 

ta was duerto  the fact that two posts of Assistant Post 
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Masters were vacant, and that when the department also 

went for preliminery verification, the applicant was not 

available. Since the inquiry wasrsJso appointed, the inquiry 

will be completed expeditiously. 

On a consideration of the facts and circumstances 

of the case, and keeping in view that the applicant has 

been put off duty in November,1988, we direct that the 

inquiry should be completed within one month from the 

date of issue of thisorder, failing which the applicant 

will be reinstated to duty. 3kL 	 frALA 

t.. &Ldc 
with the above directions, the applicatton is 

disposed of. There will be no order as to costs. 
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(D. SURYA aAo) 
V. C. 	 M (J) 

Dated 4th May, 1989 
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